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reports that practitioners of indigen-
ous systems of medicine prescribe 
allopathic medicines. Practice of the 
modern medicine is regulated under 
Indian Medical .Council Act, 1956. Un-
authorised practice of modern medi-
cine is punishable under Sub_Section 
(2) of Section 15 of that Act. The In-
dian Medical Association has express-
ed th ir nee , a bout lthe menance 
of quackery in a r cent letter. rto the 
trnion Health Mini t er. Under instruc-
tions of the Government of India, the 
penal provisions of the Indian ME-dical 
Council Act, 1956 had been kept in 
abeyance, these instructions have r.Gw 
been withdrawn and the State Govern_ 
ments/Uhion Te_rritories have been ad-
vised ti0 take action immediately 
to put an end to the problem of un-
qualified medical practitioners as well 
as to ensure that there is no fresh nd-
dition of unqualified persons to the 
steam of practitioners. 

(c) Such a list is not availab1e with 
the Government. E:owever, the prob_ 
lems o1 unauthorised medical p•:actice 
is likely to be largely solved after the 
State Governments/Union Territories 
complete the enlistment of unqualified 
medical practitioners, who are eligible 
therefor. 
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Inter State Movement of light m t r 
vihicle like F-35 Matadors 

833. DR. A. U. AZMI: Will the :.\lin-
ister of SHIPPING AND TRANSPORT 
be pleased to refer to the reply given 
to unstarred Question No. 4038 On 
18th March, 1982 regarding Inte1· State 
Movements of Light Motor Vehicles 
Like F-35 Matadors and state: 

(a) whether the position has since 
been ascertained from the concemed 
States; and 

(b) if so, details thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KES_ 
RI): (a) and (b) The position bas 
since been ascertained from the con-
cerned States. Light Motor Vehicle 
which means a Transport Vehicl~ the 
regU;tered laden weight of which does 
not exceed 4000 Kgs. and which does 




